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constitutional obligation. We have
done it. And in regard to the code
of conduct, in fact the whole overdraft
regulation is the code of conduct. But
what happened is, as I mentioned in
the text of my statement, only once
we applied it in respect of two States
in 1974; that means, we stopped the
payment. The ultimate penalty is
that a warning is issued when 75 per
cent ways and means advances are
given, But the real crux is whether
Yyou are going to stop payment or not.
We did it only once in 1974. We
thought that it does not look nice
unless you are compelled to do so.
So we were excepting that by saying
it to them, by trying to persuade them,
issuing warnings, using strong words,
all these things will ultimately help,
but the whole overdraft regulation
is the code of conduct; and there it
has been clearly spelt out. As I men-
tioned to you, for 45 days they have
to reconcile. At first, there will be a
meeting at the officials’ level and then
if it is nbt resolved at the Chief
Ministers’ level. That point also you
should take note of. Apart from con-
verting the outstanding deficit on 31st
March on a medium term_loan, we
have provided them an additional
cushion by doubling the ways and
means.

[The Vice-Chairman (Shri R, Rama-
krishnan) in the Chair],
For instance—Mr. Kalyan Roy is not
here—earlier their ways and means
were Rs. 23.5 crores and now it has
been doubled; it would Rs. 47 crores.
Therefore, they can draw up to Rs, 47
crores and when they reach 75 per
cent limit, they will get a warning
from the Reserve Bank. The other
day, jokingly, I told them that they
will get a love letter from the Reserve
Bank ‘no more’ and if they ignore
and they go on overdrawing for seven
days, the Reserve Bank will stop pay-
ment and unless the overdraft is
cleared, no further cheque and the
bill will not be honoured. Still I
would hope, though it would appear
to be hoping against hope, that I will
not be compelled to resort to that
practice, and the measures which we
have taken will help the State Gov-
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ernments. There will be difficulties,
but they should bear with those diffi-
culties.

ot qree AigA fAnw - I @
¢ sfgwg st & @HEAT E ) iy
sfawa aifug fe gad s ey
AT 9K gqd ST ma-gie
frza gands w7 o= 7Y few & @ar
& W FATT {17 HT a0 § | 507 Qa7
o9 F79 a4 quATi € 1% 399 g
e qaar & 1

SHRI PRANAB MUKHERJEE:
When we disecuss the Annual Plan,
every important area is considered
and item-wise expenditure, Plan
expenditure, non-Plan expenditure
every area of resource mobilisation,
all these are taken into account and
taking these factors we determine the
size of the Plan. There we take into
account all the resources they can
mop up for the Plan, to meet their
expenditure, and what the Central
assistance comes to. All these are
taken together. This exercise is being
made at the Planning Commission
level. Our people are also involved.
If it is necessary, we intervene and
in a number of cases we are inter-
vening, myself and the Planning
Minister.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Now we pro-
ceed with the Calling Attention, Shri
Indradeep Sinha,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported mass killing of innocent
Harijans and incidents of rioting in
some parts of the country—contd,
SHRI INDRADEEP SINHA: 1 was
on the last point. I will just complete
it. I referred to the home district of
the Bihar Chief Minister, that is,
Saharsa. I wil] mention one incident
which happened there. The hon,
Minister will kindly listen to it

“OR g wesia Fufaar fage-
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In Kapasia village, a police havaldar,
along with three more armed con-
stables, posted in that village for the
prosecution of the Harijans, entered
the house of a Harijan named Mangal
Rishi Dev, caught hold of his daughter-
in.law and tried to run away with
her. The entire village assembled—
about one thousand people. The
policemen opened fire, Even then the
Harijans caught hold of them. They
arrested the four constables, snatched
away their rifles and their ammuni-
tion, locked them up in a house and
went to a regular police station to
lodge a complaint. The FIR was not
recorded. The next day they went to
the Sub-Divisional Office and lodged
a complaint. Then a Superintendent
of Police and a Magistrate came to
the village. Then they surrendered
the arrested constables with their
arms to the Magistrate and the Super-
intendent of Police. This happened
in the home district of the Chief
Minister. This is what the police is
doing. So, Sir, the police, criminals,
landlords, politicians, MLAs and
Ministers—all form one criminal gang.
This House had the honour of having
as its Member a famous poet, Ram-
dhari Singh Dinkar. Dinkar wrote
about the British Government, what
Delhi was during the British rule,

&TF Wg F7 Ay fewy,
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Delhi, the Capital of the British Raj,
was the capital of genacide and man-
slaughter of the peasantry, wrote
Dinkar. Today Delhi has become the
Capital of organised manslaughter of
the agricultural labourers, rural poor,
Harijans, Muslims, Scheduled Castes
and Scheduled Tribes. This is what
is happening. This is happening under
Yyour very nose and the hon. Minister
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says, “What can we do?” What did ¢
you do with Mr. Antulay? Mr. V. P.
Singh had a conscience. Conscience is
a bad commodity now in the ruling
party, He had a conscience and he
resigned. Some people are worried.
I can assure you that the Bihar Chief
Minister has no conscience and he
does not suffer from any such weak-
nesses. You have to dismiss him;
you have fo remove him. Otherwise
the people of Bihar will remove him.

SHRI NIHAR RANJAN LASKAR:
Sir, before 1 come 1o the points that
he has raised, I would like to say that
fortunately many areas in our coun-
try are free from this sort of atroci-
ties on the Scheduled Castes and Sche?
duled Tribes. Unforfunately in som:
of the States—one of them may b
what my friend has mentioned—1r
sort of atrocities are being committe
So, that is why we have been repea™,
edly asking the Governmentg of those’
States as to why this sort of atroci-
ties are being regularly committed;
we have also been asking them to
take stern measures and also to gear
up their administrative set-up if
there is failure on their part. This
is the first thing that I have to say.
Fortunately this is limited fo certain
areas of our great country. Sir, our
Government and our parly are com-
mitted to uplift the socio-economic
conditions of the Scheduled Castes
people as early as possible. That is
why in answer to earlier questions
I have indicaled certain measures that
we have taken up. And the results
are, of course, obvious. When we go
to the rural areas, we can see that
some changes have come, Of course,
much has to be done still in this
regard, But only I would like fo
appeal to our friends here. We have
definitely achieved certain results in
this field. Please dont try at least
to minimise what we have achieved
so far in this field. That is the only
appeal I would make to my friends.
Under the Sixth Plan, as I have said,
under the guidance and direction of
our Prime Minister, we have given
impetus to the whole programme. In
the Home Ministry alone we are
spending now Rs. 800 crores including
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special Central assistance to States’
Special Component Plans for Sche-
duled Castes. All the States will be
spending about Rs. 4000 crores under
their special component plans. In
addition, other Ministries at the Cen-
tre also will be spending about Rs. 400
crores. All this amount will go for
the beneifit-ef the downtrodden people.
The only thing is if we have the
administrative set-up, ihe capability,
the officials who are commilied, then
I think tangible resulis are bound to
come in this field. What we have
achieved so far in trying to uplift the
~.economic condition of these people, I
_have already enunciated. And we are
‘,’?trying to see that more and more
1 people helonging to the Scheduled
Castes get the highest possible educa-
tiona] facilities in the country. In
this regard I will give you one exam-
ple. At the incepiion of the post-
matric scholarship scheme in the '40s
there were only 114 Scheduled Castes
scholars in higher educational insti-
tutions. Now there are more than
5 lakhs of such post-matric scholars.
I know this is not adequate, but it
does represent definitely a very big
step forward.

My friend was talking about land
problem also. It iy we who started
this. We have abolished the privy
.purposes, the zamindari system. And
of all the surplus land, more than 66
per cent has gone to the Scheduled
Caste people. This is not a mean
achievement. We are trying our best
to see as early as possible the lot of
our downtrodden people who have
been suffering for so many years,
improves.

Then there are one or two more
points raised. He said something hap-
pened some policemen were given
arms there. It is really bad, if it is
true. What the latest position is, the
facts are not with me, but I can only
assure him that I will get it examine
through the highest authority. If
there is any truth in it, drastic action
will be taken against the offenders.

SHRI INDRADEEP SINHA: I want
only one assurance, that the MLA in-
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volved in Gaini incident and the
Minister involved in Bira incident,
will be arrested.

SHRI NIHAR RANJAN LASKAR:
How can I say? 7T have no facts with
me,

*SHRI O. J. JOSEPH (Kerala):
Mr, Vice-Chairman, Sir, there are
Press reports daily that large scale
repression of Harijans is taking place
in various parts of the country. There
was a report in today's papers also
that a Panchayat Pradhan, hig wife
and children were murdered in spite
of the fact that they were being given
police protection. I do not want to
go in to the details of all such in
incidents. It appears that despite
police protection people are being
killed simply because they are Hari-
jans. This is what exactly is hap-
pening in Bihar, U.P. and other Con-
gress (I) ruled States. The Hon’ble
Minister said here that all of us should
be ashamed of such incidents. I do
not know whether all of us should be
ashamed of it. But I am sure that
this Government should certainly be
ashamed of it.

Sir, when we ask this Government
about such large scale butchering of
workers and Harijans, they came out
with a plea that they are going to
distribute 800 crores of Rupees for
their upliftment. If a sum of
Re. 800 crores is disfributed to
the Harijans, who constitute one third
of the population, each Harijan would
get Rs. 40 a year. Nothing more than
that. And that just amounts to a
charity. In other wordg this ig only
a populist measure. If these Harijans
are 1o be given any real relief and
benefit in the shape of loans for build-
ing houses, buying cattle and poultry,
how many people would really benefit
from this paltry allocation? There-
fore if you are sincere about the up-
liftment of Harijans, the first thing
you must do is to give them the owner-
ship right of the land on which they
work and live. Secondly the surplus
and benami lands should be taken

*English  translation of original
speech delivered in Malayalam,
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over by the Government and distri-
buted to them. You must make a
beginning in that direction. You must
have the will to do it. You have asked
the State Government to protect them.
But what are these State Govern-
ments? Is it Bihar or U.P. Govern-
ment? Sir, it is being regularly
reported in many national news
papers that the dacoits in those States
are enjoying the protection and pat-
ronage of Congress (I) Ministers and
leaders and even of the policemen.
Now the Hon’ble Minister comes here
and tells us that good roads are being
built and police stations are being set
up. Is it for the benefit of the dacoits
and goondas? I fail to understand this
sort of arguments. Therefore there is
no use repeating this kind of pious
but insincere platitudes. You can
easily preach others to read Bible and
Gita daily in order to improve them-
selves. But that is not the problem
here. The question is whether you
can give land to these landless Hari-
jans. They have started organising
themselves. They are asking for land,
more wages and are increasingly be-
coming conscious of their rights. This
is the cumulative result of the sus-
tained efforts of many social organi-
sations and political parties for the
lJast many years. Therefore, these
people, who were just being looked
upon as the vote bank of the ruling
party, are now being butchered be-
cause they have starteq fighting for
their ligitimate rights. The Minister
may not accept this fact, but the
people of this couniry are conscious
of this fact. Therefore if you sincere-
ly want to uplift these people you
must earnestly start doing something
in that direction. But you can not do
that, because the people behind you
are the vested interests, landlords,
capitalists, dacoits, robbers, and cor-
rupt people.
protect these poor Harijans.

Sir, the Chief Minister of U.P. has
resigned. I would like to ask them
whether they are not ashamed of the
fact that after having been voted to

Therefore you cannot
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power lhey are running away from
their responsibilities. Is the Trans-
port Minister going to succeed where
the Chief Minister has failed? This
is what is going to happen in Bihar
also. Therefore I would like to ask
you whether you are sincerely going
to improve the lot of these poor
people. Otherwise this Harijan re-
pression and Muslim repression and
all that would continue unabated.
That is what I have to tell you and
would like to know what you are
going to do about it.

SHRI NIHAR RANJAN LASKAR:
I have heard what the hon. Member
has said. He hag nothing to ask by

way of questions. He has taken theé

opportunity to eriticise our party and
some of its leaders. They are not
here to defend themselves, It is not
good to use this opportunity for criti-
cising them.

He said that Congress Party is using
ithese people as their vote banks.
They are with us because they know
that the Congress Party is for the
poor sections of the society. They
know it very well. That’is why they
are with us. Otherwise, it is not good
to criticise those who are not present
here. As to the rest of the things,
he has not put any question. What-
ever he has said, I completely deny.

THE VICE-CHATRMAN  (SHRI
R. RAMAKRISHNAN): Yes, Mr.
Hashmi.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House was
to sit up to 5.00 o’clock. Since we
have to finish the Calling Attention, it
has been extended by 10 or 15 minutes,
Therefore, I would request the Hon.
Minister and Members to be brief.

SHRI NIHAR RANJAN LASKAR:
Sir, at the moment we are discussing
atrocities on Scheduleq Castes. I
have already answered most of the
points. Incidentally, he has also raised
the question of communal riots. It is
a bad thing in itself that communal
tiotls are taking place in our couniry.
We are taking measures to control
communal disturbances and to promote
communa] harmony. Our Government
is very serious about it and we have
taken several measures. I do not
have time to enunciate all these
measures. We have geared up the
administrative machinery. We have
non-official committees at the
district level. We have issued
guidelines to the State Govern-
ments as to how they should behave
in such circumstances. He has men-
tioned about the incidents in Phul-
warisharif in Bihar. The situation is
under control now,

SHRI SYED AHMAD HASHMI:
What about the question of adminis-
trative steps?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Last speaker,
Shri Rameshwar Singh.

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): What
about my name. I have given it at
10.00 o’clock.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It is not here,
I will just check up with the Secre-
tariat.

SHRI GULAM MOHI-UD-DIN
SHAWL: Change of Vice-Chairman

does not mean that my name will be
deleted.

ot AT fag ;. Segenaw
qgea, A9y v &g Fifaw qEaq
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4T § 9T 3T A TEAT FIET § )
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Y Fewqig g w49 & AN
ard gd, Afwa s o 3B w9 A
¥ fom § 9¥ d®y gu war @il g
fa dd @ g & & & & "€
f& mrg frar & &€ F19 g7 9% |
oy 44 @ fra & HiIT Fm w9 q
T g9 g fem g @ 9EF A
oftom § f& 9 A8 3o Ts av
THT @1 & AT g aga fawar
& gy gwI%e IF § g A1l §
WY ga wed F gy § S
argat § fo ww@IT 30, 32 WE AN
mard F aw w1 dar feq adi
gar & o9 QY ueard @ Y gt
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WINT 3 G § IAEY 4D WIT T
g F SyuE AaY & 0 O el aw
AT W @I oY, qFar ardf &y
FEIT ) | FAZIAIT AgE F IATA
N gra vl Afay # gy A0 D
Te H I9 F W E 1980 &
@7y § TEA ¥qw F gAYy sAH
g & san feada A sy orEt &y
TaAde gew H10T & wd) af |
IqFT FFHATY gA [T AT 1 IEAY
feeArd § qUac 5§ goF & WIA
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ST A g g & AT [®Em
gt fF ga7 #Idi @I F  FA
a5t fear gaifs gard a@I A 39
gifagi 4% 1 9HT 30-32 aql &
FE ¥ gb g 9fE #1139 qw
qT F5T &, 18 YT qN FI AT
WY T W B ANA FAY W, 11-12
gt ¥ ITFY g7 ¥T }W FY IAT
gar § @ Far 7w § fa owmaw W
gt ax, gsagaast 9¥, 40T 93
qe a7 7gf gu ! § SEET FIW
wWAT g g | A g g 5 %@
g3 3¢ feq ¥ g 9 @ 419 )
qigq, & AQFy CF S FAT
9rgar g |

fsg adF § =nx gw@@T |
Y NG qa § 48 FF ATgL ATV
g ar wQat &1 3@ 33 3R feard
a1, 3N 0T FFfwT A 1 O
TSAT qT) g8 AT WF 97 HIA qAT
& 99 ) IG¥ gEF 9T ATH FT TF
g% QT | oW qga BT AT 1 T
FE QT AT qr 1 A5 45 9EA Vg
¥ oy arw faar 1 oqeT w7 G )
qq F§ TIIHFT I W & TI9Q
RraT @ AT 97 @ar g F 3@
¥g 9T @ 9 W) AL § wA At w4y

e &far | o 39T 2w f§7 wa

g & oF gl § I ey aNT ¥
987 |

IMqqmga (7 Ao THEHew) ¢
TATaT fag @, wra Ig FEA B
Afag, @ag a8 &1 A @ |
... (sgaemeT) L L

T P -~ -

WY TREae fag - & saizT wwg
A8} ) & FAFT FATAT ATEQAT §
fa wzf o= a7 gL ... (FAVEW)
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o TmER fag: @yadic ¥ waT
fe we s/ gg Fq@T PR 40 A
FIGY Ta qART e &) a7 AW S@ar
¥ A F7 I HE A Wk Wi
& wafer st wam qrg faar fa=r
aifas ¥ q@ v Swar 3 oY AATRT
a1 "I §9 FA A\ gE) FIA
B ® & F vargw ¥ g H

W&y Farar wigat g fr gfaar fad

# 9 FEATY VT A FT AT
A% fadr § ot wsT guw § AR,
afaar faar s ewer faar & wgh
A7 9 & 3¥ fiver & #wre T glaay
F g uF ag o) fagras & fau
T war St & fan gaid wgw &0
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stad, agi wiwer g Ag gar
g | 99 faams ffaeec 1 DEar,
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§ UTH THA BT A3 & W@ 9T
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[ e fug)

JAE A @A F UF AQT WY
fazrQ f"ag S0 41 qfF 8% @ 94T
WA U AT LIl AT G ql

ARIT B AT K WF F i
4 AT [ MFET AN WX A
g1 93 oI IgFT 9w W fag
T T 1 24 aT@ &1 9fa @S
& are Fr3fewr A 1 aefaw
qHETC qIAT LI 4 HAT TEH
g zafad gg wiafen gl a¢G &
T I AN &7 IFEA QAT HiQ
AT | 9F H@HL A1 SAia N7 SAfEwT
#Figfen qQ T F 9gw IgFT AT
fear qar 1 (su¥EiR) HSTEG WA
st wat gy sawr qoiA §
T A w@gar) # qUA A w0
Agar § war Wy § o dar o ¥
FI1, WA T S g f@d ag
WS I FGA G .. ..

HH A T (wnlew) .
gzt wifan sdas w0 @ g 4T
fgedt = W £ 1

Fegwreter (30 - URY T )
0y A SnEd H30 T ST T qF T
s | o

SHRI SYED SIBTE RAZI: Sir, I
rise on a point of order. Sir, have
you fixed any time-limit for the
learned speakers? He has already
taken much time of the House in
relating some stories. It would be
better if he put some questions to the
Minister and the Minister would have
been able to reply and that would
save the time also which is very short.
Sir, every Member should co-operate.
Sir, kindly ask him to finish by asking
the questions. He is unnecessary
wasting the time by narrating some
irrelevant stories.

public impartance

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Kindly finish
in one minute,

ot TAWRT Ty & g7 q@F ¢
qadraT |rgar § v few g o}
HI9 qeH A o ATHT VIET §
(u¥eta) 3971 ag ifm Q1 W@
g fagras® are dog awed xi f%
T® For 0 USRS #1 F@ra}y
g1 wfed ) =@ &w # fyTe oa
F & F WG FHHT | OHH [
FL W W B W s W T
gal € | THEI 9¥mA FAT 1 FW
AT A AT AT F AT Ny I
s Afger g § 51 @ oA Sq@
F3fen @ew g sndr § av gfew 7
Feest § sid g fer Wy wEr ¥ oan
4 =@ wT IHE M| gAy Az
F0 WU, I5F ufa w MU w7 7@K
ax far o ga%k g 9 gEay ol
w13 faar | (eyda'a) mro faa wigamnt
YA gHrEiT g g € aa
wilawT 2w St F¢ wHE AT ma
gegTer STEr gmA ¥ agw &1
(TuBaT )

S Ad AHFT T qw miear
& e § oauiwm omie @ Ual
HA AT W@ § ¢ (FAadiA)

SHRI SYED SIBTE RAZI: Sir, I
rise on a point of order.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): All right, what
is your point of order?

SHRI SYED SIBTE RAZI: Sir, the
Calling Attention specifically states
“to call the attention of the Minister
of Home Affairs to the reported mass
killing of innocent Harijans and inci-
dents of rioting in some parts of the
country and the acfion taken by Gov-
ernment in this regard”. My learned
friend is going beyond this specifica-
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tion and he is just discussing the
general law and order situation. I
think he is not permitted to do so. He
has already wasted about 12 minutes.
You have allotted only five minutes to
every speaker. Unnecessarily he is
taking a lot of time. We are in a
hurry and the time is already over.
I would request you to kindly ask him
to finish.

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Kindly conclude
within half a minute.

At AT g o s e
AT &Y AT & st 9w w@iE |
UM qed § SrERgET # 9| |
g agt X ®1 F@ G gfemi
F gy S X U¥ oWT g9l &
fears & 9@ A T F IO
UMET &) WY W gfed |

FUHATELE (B W - VR
T G F | T TET G g |

SHRI SYED SIBTE RAZI: Sir, I
take strong exceplion to his remarks.
In the English version the subject of
the calling attention is given as 1
have read it out. That is the correct
version. I have not added anything
from my own side. And he is just
misguiding the House and he is using
such words which, I think, are not
proper to be used by a Member of
this House. I can read it again.

THE VICE-CHAIRMAN (SHRI R.
RAMAXRISHNAN): 'There will be
no end if you go on shouting.

I U A9 § FIH< oy S

= vRwe fag ;o oo, & ®O
@ A gy ar (u®amt)
F ag FeT g § 5 ag awrer
F GTHFX 8 ) qg WA VST, IIATE
AR THN FY G&E Z 1 ZTAH S
fogrer af | v & ... (u¥aW)
TR AT T ag q ama ar &
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T FIW AR AT TGHF AT AR
IR S F wer Hear o fawma
sa fag & W 1 AR gET, A
WIS FT ASY AT | qg WWen (9%
ghamt o & d@ifeq 78 81 11
great & afearst #t gar g g 7
Y qF qg WHAT QHT TG g |

&

wHI FEHI St A Famr § fE osad
TEIEEHH W T g | TWET QT
g g F o aw ¥ owF ey

o au fauy #ix sfy few &
TERGT TR I W 3, T
WH I g ... (WRu)

SHRI SYED SIBTE RAZI: This is
wrong; this is a baseless allegation
and we are not going to tolerate it.

In the Calling Attention motion, he is

politicalising the issue. He is not

sincere to the issue of the killings of

Harijans. .. (Interruptions).

H TR Ty oW, oW
A &fag )

AR (¥} WIT TP )
g AT GG WA B T T W
g & faae & @ Ffd

= T fg o @ oW g
g w afsd

ERCEIRTC NI (SR (H PR
A T fag w1 aw fave fd
g o Jw w1 oww fe @ o
§ AR M gl w9 fre b
w E ) A 12 fime & W §

Y

i TRwT g : 7WH ¥ 10
frae @t s & ¥ § ag ag
@ § & ¥ am #owmm ¥
AT S| § et Wgey ¥ 98 StE
agar § fx dfeq ifas qeaw o=
AR dfeq JaRET™ ABE FTAA G
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S IRW oA aF I TFR A @
g @ WT AR [T a7
FAT I T aET VR § fw oy
SAEEN AT qgT HWEF gr TE L)
AT g ag § fF wmmad @& e
qTRA FUEd I SE % I @
Fi AT TG G AT IF I Gl
T gATEA AE fEE @war @

A A Ak a TR g f
S A TF SR q AN oqaEy
X TR AT @ T queT)
HT GETE AZT & gFET § 1S9 S
W ;g AN viETEE F R
BN #R sgW oW X ogwl
d 90 FEEdr F AR 9T qG I
WA ¥ WR g9 GWEdni &
U A4S &Y awar 1 zafag A7
FgU & & 98 g Taw faady
g 98 @R a1 Gy &, =
@R & 90 gfawg oy &w § o=
93 302 HIX @Y gTOHl F AUAY
g1 5 A 1 g 9 qifaq
F@r 8 fF 0y a@R swEe fade
g T TG W W FET ATl
TG 4 .
SHRI NIHAR RANJAN LASKAR:
My reply, I should say, is that he has
said nothing relevant whatsoever to

the Calling Attention motion. He has
only one programme like some of the
parties like him and thai\is to deni-
grate our beloved Primelh‘{j\‘ister and
he has also tried to utilise this forum
to criticise the Prime Minister. He
does not realise how he is harming
the cause of the nation. She is not
only a great leader of the country,
she has been internationally recognised
as one of the topmost leaders in the
world. He has only tried to denigrate
her and whatever he has said is with-
out any context whatsoever and 1
completely deny all that he has said.

-

public importance
I would only say that whatever he has
said—I will not say it is nonsense—
has no sense whatsoever.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr., Gulam
Mohi-ud-din Shawl. You have only
one minute,

SHRI GULAM  MOHI-UD-DIN
SHAWL: Why only one minute,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I am prepared
to sit till 7 p.m. But the Members are
not prepared to sit.

SHRI GULAM MOHI-UD-DIN
SHAWL: Mr. Vice-Chairman, Sir, it
is with a sense of shame, being an
Indian, that we have to discuss and
debate the atrocities on Harijans and,.,.
the killings of Muslims. This is thi
position after 35 years of Indepey
dence. I am not emotional. 1 do mr
want to politicalise the issue. We,
Indians, feel the responsibility. .
course, the responsibility squarely lje.
on the Centra] Government. As far
as the State Governments are con-
cerned, they are weaker and have
proved themselves in this sense worth-
less. Recourse is taken to citation of
figures and statistics which are mis-
leading, because why should there be
a single instance. In this House, when
swords are crossed between the
Opposition and the ruling party, we
feel at a loss to understand why on
earth there should be a single com-
munal riot or why a single Harijan
should be killed simply because he is
a Harijan or a Muslim. We feel sad
and we fail to understand that point.
Now, there are deeper causes for this.
No doubt, the economic issues are
there, There ig some dispute. A land-
lord wants to eject a tenant or usurp
his rights, or, there is some Muslim
who has started some business or
industry and some others who do not
like him simply because he belongs
to a different religion want to destroy
his property, oust him and kill him.
These are deeper causes. These are
economic issues no doubt. But when
we see the immediate causes, there,
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the responsibility of the State Gov-
ernments as well as of the Central
Government is there. We are this
time addressing the Central Govern-
ment and so far as the responsibility
of the Central Government is con-
cerned, it is not discharging its res-
ponsibility very well. Sir, the basic
trouble, as I had submitted, was with
the administration. So far as the in-
doctrinated bureaucracy, civil adminis-
tration, police, armed constabulary
and whatever administration is there
in the States, they are not discharging
their responsibilities well. When
some killings take place and when
some houses are burnt, or, when there
are communal riots, statecmentg are
issued that the situation is under con-
trol. But the question is, why did it
start at all in the first instance?
»What positive steps and what mea-
sures to curb this lawlcssness the
Government took at that time? They
can take a chapter in this case from
our State, Jammu and Kashmir. In
the last 35 years, in our State of
Jammu and Kashmir, not a single com-
munal riot has taken place, because,
the administration shall see to it that
not a single incident of lawlessness is
committed there, When the adminis-
tration is vigilant in the State, they
can take and they do take preventive
measures so that there is not a single
riot. But here, the position is quite
different. I have read the statement
made by the hon. Minister.

THE VICE-CHAIRMAN (SHRI R.
RAMAKEISHNAN): Hon. Minister.

SHRI GULAM MOHI-UD-DIN
SHAWL: 1 am coming to questions.
The statement makes a poor reading.
It has been stated here ‘The Central
Government is determined’. I would
like to know, what your determination
is? Please define it. Are you deter-
mined to pull up the State adminis-
tration where there are incidents of
lawlessness?. You should not only
pull them up. You should tell them
and make them realise that the per-
sons responsible for such incidents
would be dismissed. Only then, they
will come to senses. Are you going
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to do that? The second thing is, in
regard to the Gaini incident which
took place on 28th June, 1982, it has
been stated that six of the twenty-
nine persons named in the FIR have
been arrested. Very poor show, miser-
able show. Six of the 29 persons
have been arrested. Why not others?
And who is responsible for that?
What steps did you take to get all

those culprits to book? I say, what
positive gteps you took...
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Please conclude,

SHRI GULAM MOHI-UD-DIN
SHAWL: 1 am coming to that. State
Governments have intimated action
taken—this is in paragraph 6 of the
Statement, and in paragraph 4 it is
said, “Six out of twenty-nine have
been arrested.” This is the apprehen-
sion of the culprits and other puni-
tive action and for rehabilitation of ™
victims. As for this rehabilitation is
concerned, you pay Rs. 5,000 for a
person who has lost his life. I say,
“Are you going to enhance it to
Rs. 15,000 per family so that the State
Governments could realise that they
are being punished—punish the State
Governments?”

The second thing is, as far as this
Bihar Military Police is concerned,
people in the area and outside have
expressed their ‘no confidence’ in this
police force. So, are you, in future,
going to deploy military whenever
there is any riot or whenever there is
apprehension of even breach of peace?
Are you going to send military there
because as far as the local police or
the armed police is concerned, the
people have absolutely and rightly no
confidence in them? So, I would sub-
mit that in order to curb all this
lawlessness, it should be seen that
there is no alibi, no scapegoats, no
excuses and you should take all neces-
sary steps so that such things are not
repeated.

SHRI NIHAR RANJAN LASKAR:
Even though it is the responsibility of
the State Governments to maintain
law and order in their respective



299 Caliing Aftention [ RAJYA SABHA] to a matter of urgent 300

States, we are not leaving it there.
In reply to various queslions 1 have
already said that we are in constant
touch with the State Governments and
we are taking various measures jointly,
and as a result of which the things
have been contained. In regard to
one of your suggestions, if the State
Government asks for more police we
are readily giving...

SHRI GULAM MOHI-UD-DIN
SHAWL: I say you do it. They are
the culprits themselves. You know it.

SHRI NIHAR RANJAN LASKAR:
That is your view. I am telling that
whenever there is any such demand
for assistance from the State Govern-
ments we are immediately giving that
assistance so that there is no difficulty
on that account.

He has asked whether we will give
more money. Yes, it is under con-
sideration. Apart from what I have
said in the Statement, already an
amount of Rs. 97,000 has been advanc-
ed from our Prime Minister's Relief
Fund to be given to the persong who
have been killed in the few incidents
which have been mentioned here.
(Interruptions), I am replying to
him and not to you.
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SHRI NIHAR RANJAN LASKAR:
This is a continuous process. This is
not an instant thing, it is an age-old
thing.  Afrocities are going on on
Scheduled Caste people and because
of the various measures that we are
taking, the Government is completely
determined ‘o improve the situation.
Because of these measures and with
the cooperation of the State Govern-
ment we will achieve this.

public importance

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Calling Atten-
tion is over. Now we go to special
mentions.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr, Vice-
Chairman, my name is there in the
list. This is vather unfortunate, You
could have called me or told me some-
thing. 1 do not know how you chose
to ignore in case of one speaker only.
It is a very inviduous procedure,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): In fact, two or
three names had to be cut.

PROF. SOURENDRA BHATTA-
CHARJEE: 1t iz a discrimination.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): There is no
question of discrimination. It is
purely a question of time. If you
want me to stop special mentions and
adjourn the House. ..

PROF. SOURENDRA BHATTA-
CHARJEE: If there was a question
of time, you could have rationalised
the list of speakers accordingly.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House was
to be adjourned at 5.00 p.M, but as a
special case we are sitting to complete
the Calling Attention. Now let us go
to the special mentions.

PROF. SCURENDRA BHATTA-
CHARJEE: You cannot do it in this
manner.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Prof. when one
minute was given to one Member...

PROF. SOURENDRA BHATTA-
CHARJEE: 1t 4is an unfortunate

matter. You are to be guided by cer-
tain rules.

THE VICE-CHAIRMAN (SHRI B
RAMAKRISHAN): Please take your
seat. Shrij Basavaraju,



